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I hope that the fear that the rate
of interest will be higher in compari-
son with other banks should also be
dispelled. If the rate of interest is
going to be higher, then the entire
objective will be lost. I hope that
this Bank will really become an im-
portant instrument for the service of
those sections for which it has been
there and there should not be over-
lapping.  So the point that should
be taken into consiceration is that
there should not be unnecessary
overlapping.

The Reserve Bank of India’s

employees have sent a representation. .

I am just looking into the represen-
tation of their  employees. They
have opposed the setting up of this
Bank. I do not agree with their
representation. The basic objective
is to set up the Bank. But there 1is
an apprehensicn that perhaps 2000
people will not get their promotions.
They say that they will be stagnated
and their promotional avenues will-
be blocked. I think this apprehen-
sion should be taken into consi-
deration. '

I have just noted down a few points
which I hope the Finance Minister
will take into consideration. For
example, in clause 5you have said
that the Board will be consulted for
the appointment of the Managing
Director. I donot think it is very
practicable. Not the entire Board,
but the Chairman of the Reserve
Bank and the Chairman of the Natio-
nal Bank may perhaps be consulted
for that. I think that from the very
beginning there will be a Managing
Director for this Bank. Itisnot that
at a belated stage the Managing
Director will be appointed. That
will  create certain  problems.
The composition of the Advisory
Council is not very clear to my
mind as to  what will be their
number, etc. I think some guide
lines will be there from the Central
Government. Lawyers and other age-

ncies should be properly represented
.
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so that it is really an advisory body
and the problems are brought to the
notice of the National Bank.

Clause 19 (e) “receive  gilts,
grants, donations or benefica-
tions from Government or any
other source.”

I have not been able to understand
it.

Clause 20 is about borrowings in
foreign currency. Ihope ““any other
source” will not be interpreted as
‘any foreign source’. If foreign source
and grants are permitted, it should
not be done without the permission
ofthe Reserve Bank. This maynot
be used in 2 manner where foreigm
agencies may interfere through this
Bank.

I bave other pointsalso, I thank
you for allowing me time. I will
not take much time of the House,
I am sure the Finance Minister while
moving this Bill for consideration it
will take into account all these things
and also will see thatsince we have
already lost three or four years we
should not lose more time and the
people in the rural areas should have
a kind of emotional attachment with
this Bank—that this is a Nationa]
Bank meant for them, mean for their-
progress and if they come to this
Bank they should not feel that
this is another organisation of bur-
eaucrats but they will be treated
with sympathy. This Bank should
have some understanding and a feel-
ing to help the people living there,

16.37 hrs.

STATEMENT Re : HIJACKING
OT AIR INDIA'S AIRCRAFT

THE MINISTER OF STATE
IN THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI
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CHANDULAL CHANDRAKAR) -
Air India Boeing 707 flight No. 224
on a scheduled service from Salisbury

and Seychelles to Bombay landed atl .

Seychelles Airport last night (local
time). It would appear that some
persons who formed partof a  group
which had landed in Seychelles a
few hours earlier by an Air Swazi
service aircraft and had taken con-
trol of the airport, forcibly occupied
the Air India aircraft and compelled
the pilot to take off for Durban in
South Africa. Subseauentinformation
received indicated that the aircraft
landed in Durban at 8.50 A.M.
IST today. Capt. Saxena, 13 other
crew members and 65 passengers
were on board besides the hijackers.
The aircraft was parked at the end
of the runway in Durban airport and
the local Civil Aviation and Secu-
rity - authorities had mounted nece-
ssary security arrangements.

As a result of the intervention of
the Government of South Africa,
and as a result  of tactful handling
of the situation, all the passengers on
the hijacked Air India plane could be
taken out ofthe aircraft safely and
steps are being taken to fly them to
Johanesburg in the course of the day.
It is understond that arrangements
are being made by the South African
Government to send.them to Bombay
through the first available flight
connection. The crew of the plane
are also safe and are being
lodged in the city of Durban until
repairs to the aricraft which sus-
tained some damage while taking off
from Seychelles are completed. The
South African authorities have arres-
ted all the hijackers. Air India have
sent necessary personnel from India
to facilitate the return of the passen-
gers to Bombay.

. The Hon. Speaker has been
kept informed of the developments
from time to time.

SHRICHANDRAJIT VADAV :

(Azamgarh) : I want to know
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about the nationality of the hij-
ackers. Were they Indians or were
they foreigners? What is the in-
formation about that? Who were
they?

SHRI CHANDULAL CHAN-
DRAKAR: Quite detailed informa-
tion is not available for three reasons.
Firstly we have no diplomatic corps
there in South Africa.....

SHRI CHANDRAJIT YADAV :
You have received all the informa-
tion except who were they !
What was their nationality ? You
did not care to know that. You did
not care to know that also.

MR. CHAIRMAN Let the
hon. Minister have his full say and
then if anything substantial remains,
you may ask.

SHRI CHANDULAL CHAND-
RAKAR : You know, since we have
no diplomatic relations, we have to
talk through some other agencies.
Instead of at Durban, the facts were
to be decided at Pretoria, the capital
of South Africa and through third
agencies. In fact, we wanted to give
the statement right in the morning
itself, but things were ge*ting delayed
and the contacts were getling very
late and something like *hat, and
we thought that it should not he de-
layed further. We have asked for
many other items of information ;
but some of them are still not availa-
ble to us. That is why we have
delayed. But, instead of keeping it
pending and further delaying it till
tomorrow or so, whatever informa-
tion we have, I thought it was better
to give before the House.

SHRI CHANDRAJIT YADAV :
That is all right. But this is very
serious

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri) : One of the
inmates of the plane has been shot
at or has been killed, Isit true?
If so, may I know whether that
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person is a member of the crew or
a passenger ? (Iuternyptions). That is
what has been reported in the tele-
printer. You have not made any
reference to that. It is a very
serious matter. At least, one person
has been killed. Who ishe? Was
he a passenger or a member of the
crew ? He should tell us this.

SHRI CHANDULAL CHAN-
DRAKAR : So far as the contacts
we have got and the agencies we
contacted are concerned, they have
not informed us that somebody has
been killed.

SHRI CHANDRAJIT YADAV:
This is rcally a very scrious matter.
In this context, who are the hija-
ckers ? At least, this should have
been known to the hon. Minister.

MR. CHAIRMAN : Ondi-
narily, no question are asked when
Government make a statement
on its own. But here the stitua-
tion is obvious!y extraordinary and
the points raised are certainly
relevent, most important. All of us
would expeci the Government to be
alert and quite scrious about the
incident that has taken place, get
all the relevant information and
keep the House acauianted with
~uch information and the latest
developments.

16.43 hrs.

NATIONAL BANK FOR AGRI-
CULYURE AND RURAL
DEVELOPMENT BILL —contd.
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